20.12,99,"
. for Shri A,D,Avhad,
pplicant by Shri J.K,Avhad{ Respondents
by Shri Yeluwe for Shri V,S,Masurkar

2. Shri 3.K,Avhad submits that Shri A,D Avhad
has not come today due to some personal
difficulties, This adjournembhd has been
sought inspite of the last order when

last opportunity was given, Housver,

keeping in view the submissions of the
counsel, adjournment is alloued with thé

same stipulation that in case the counsel

for the applicant is not present on the
next date, the M,P, is liable to be
dismissed,

3 List for orders on 24.1.2000.

MEeo A
(S.L.JAIN) o (D.S.é%QEJA)
n(3) m (A)

 MP No.767/99 in =
0a 610/98 4
Date : 24.1.2000

Mr.A.D. Avhad, for the

|
b
the Respondents. '“r,

applicant. Mr.v.S. Masurkar, for
MP NMo.767/99 for *J'
restoration is allowed after '

In regard to point of limitation
has been raised Dby Counsel for
, the Respondents, the oA is
‘ admitted subject to point of
E l1imitation etc. beirg kept open.
The case will now g in sine-die
l1ist. Liberty to +the applicant

]

|

: to file MP for early hearipg. ' {
! L ~ pb}ﬂfir””/// %
|

hearing Counsel on both sides. \.
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|
|

! (S.L.. Jain) {B.N. Bahsa
' M (J) M{A) . v
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